I8 THE CENTRAL ADMIMISTRATIVE TRIBUNAL
PRINCIFAL BENCH, NEW DELHI.

04. M, 1558/94

Dated this the 2nd Ray of fovember, 199%

Hon'sle Shri S.R, Adice, Member(A)

Hon'ble Dr, A,Vedavelli, Membsr(3J)

. BcCo andpal,

5/0 Shri mM,C, Kandpgl,

Aged -40 years,

Rfe 43, Company Bagh Govt, Flats,

Jammus. s ﬁpplicant.

By Advocatet Shri A.K. Behera,

1.

2,

S

By

versus

Centrzl Social Welfesre Board,
through ite

Executive Director,

Samaj Kalyan Bhavan,

8-12, Imstitutional Ares,
South I.I.T,

New Deihi 110 016,

Shri M,N, Ansari,

Asst, Project Bfficer,

U.F. State Social Adwisory Board,
Nari Kala Mandir,

6, Pandit Nagar, Lucknow,

Ms. S.Ke. Bhatnagar
D’. Director (S.B.i

(Admn, ) Central Socisl Welfare Boﬁrd

Samaj Kalyam Bhawan,

B=12 Indtitutional Arsa,

South I,1,T, ‘
New Dalhl 110 016‘ .Q.RGSDDndentﬁ

Advocstes Shri P,H, Ramchandani.

O0RDER gurgu

(By Hon'ble Stri S,R, Adige)s

In this application, Shri 8.C. Kandpal, Welfare Officer, Central

Socisl Uelfare Boasrd has prayed for a directinn to cuash the DRC's

;I"rcix 7

| recommendatinng dated 11,% 82 and/SUbBequent theteta/and to quash

the orders dated 3.8.93 and 16,1,94 and to promote him to the grade
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of Assistant Project Officer w.e,f, the date his immediate junier
Shri Mohd, N, Ansari was promoted to the eaid gradsjeogether with

all consequentisl benefits,

2, During the course of hearing of this case opn the earljer dates,

it has been brought to our notice that the ACR' of the applicant

A (t\!;S; Bril hepee
for the years 1989-60 and 1990-5% were/not available before the OPC

mights
when they met and, under the circumstances, the DPC -~ not have
been in a pof#ition to mske a comprehensive evaluation of the applicant‘s
work and conduct while considering his case for pramotion,

t

had
3. Accordingly, we directit he respordents to recomstruct the

applicant's missing ACRs for the years 1589-9Q and 199091,

4, The learned counsel for the respondents brings to our notice that
these directions have since been complimd with, He further states
,R!,/» '
upon instructions from e departmental representative Mrs, Promiis
Chopra, Deputy Director, whe is also present in the Court that the
» i respondents would have no .cbjection in convening a review DPC with
refersnce to thé OFC held on 11,5,92 and reconsider the applicantts

. case in thes light of the missing ACRs faor the years 158%-90 and

1990-91,

5, Under the circumstances, we diSpose of this 0A with a direction
to the respondents to oonvene/\n revies OPC within 45 days from the
date of receipt of a copy of this judgem@nt/and reconsider the

applicant's c8e, after taking inte accounf the ACRs for the years -

1989-90 and 1990-91 also,

6. After the DPC makes its Tecommendations, the respondents should

take a final decision thereon withip 2 weeks 3“/5 itc-f;~§f’ In the event
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—n ,
‘L that the applicant is promoted, such promotfion will take effect
from the date of promotion of his immediste junior Shri Mohd, N, Ansari
and he will be entitled to al) consequential benefits, Mo costs,
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(OR, A, VEDAVALLI) (S.R, WDICEY
MEMBER(J) MEMBER(A)
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